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[Shri R. P. U1aganambi.] 
State alone or the Bill is brought forward 
as a national issue for the country as a 
Whole, I would like to say one thing. The 
Archaeological Department does not take 
any care to maintain and preserve the 
national monuments. Also, the purpose of 
my bringing forward this Bill is this. This 
is just to instal, erect, build or construct 
a suitable momorial in, or near, or in the 
vicinity of. a protected monument or a pro-
tected area to perpetuate the memory of 
the person, who was either the founder, 
or the builder or the originator of the idea 
for the installation, erection, building or 
construction of such a monument. I am 
not speaking as an individual belonging to 
D.M.K. Party. Irrespective of the fact 
whether one belongs to D.M.K. or 
A.D.M.K. or any other party, the purpose 
of this Bill is only for amending Section 
20A to the Ancient Monuments and 
Archaeological Sites and Remains Act, 
1958. My amendment to 20A(2) is as fol-
lows ;-

"(2) The Memorial so installed, erect-
ed, constructed or built shall be such as 

Prof. Mukerjee raised this issue-he is 
not here-and he also appreciated the 
maintenance of the Madurai temple. Also 
he appreciated the panoramic view ·of the 
Cane Comerin-Kanyakumari. Madurai 
temple is looked after by the State Govern-
ment. That is why it is properly looked 
after a great struggle we got the limited 
permission to garden the 'open spaCl' 
around Vellore Fort. If any State Govern-
ment comes forward and pass a resolution 
by majority to take over any temple or 
erect any statue then only the Bill seeks 
for your consideration. 

MR. CHAIRMAN : Do you want to' 
withdraw the Bill or not ' 

SHRI R. P. ULAGANAMBI : J seek 
leave of the House to withdraw the Bill. 

MR. CHAIRMAN : The question is : 

"That leave be granted to Shri R. P. 
Ulaganambi to withdraw the Ancient 
Monuments and Archaeological Sites .. nd 
Remains (Amendment") Bill, 1972." 

The motion was ac/opll'd. 

not to have the effect of destroying. r~- SHRI R. P. ULAGANAMBI : I with-
moving, injuring, defacing, imperilling or draw .the Bill. 
misusing the protected monument." 

That is the guarantee that is given in this 
Bill. It is not that any individual party or 
Member with vast majority of votes comes 
forward with this Bill for install ing a 
statue. This reftects the aspiration of the 
people of the locality who want to instal 
or erect the statue. That should be consi-
dered. That is the spirit behind this Bill. 
It is not my intention to bring in any 
party issue or any individual's issue. 

MR. CHAIRMAN : Those things are 
clearly mentioned in the Bill. Tell us 
whether you are willing to withdraw thi~ 
Bill or not. 

SHRI R. P. ULAGANAMBI : It is not 
unconstitutional as one hon. Member said. 
I only want an amendment to Section 20. 
If the Minister accepts this, then only he 
can hring forward an amendment to the 
Constitution. It is not unconstitutional. It 
is within the purview of the Constitution. 

MOTHER'S LINEAGE BILL 

17.50 hrs. 

I beg to 
move; 

"That the Bill to provide for the right 
to trace one's lineage from the side of 
one's mother be takeD into considera-
tion," 
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MR. CHAIRMAN : The hon. Member 
may please continue his speech next time. 

Now we t"ke up Half-an-Hour Discus· 
sion. 

111.00 hrs. 

HALF-AN-HOUR DISCUSSION 

SUPPLY OF MACHINERY TO HEAVY 
ENGINEERING CORPORATION, RANCH! 

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur) : I rise to raise a discuosion 
on points arising Ollt of the reply given 
to my unstarred question No. 2231 on 7th 
March, 1974 in connection with the Heavy 
Engineering Gorporation. Ranchi. 

The reply to my question was given by 
the Deputy Minister of Heavy Industry; 
regarding the non-supply of complete ma-
chinery, plant and machine-tools for the 
heavy Engineering Corporation, Ranchi. 


